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TOURISM AND CIVIL AVIATION DEPARTMENT

NOTIFICATION
Shimla-2, the 5 January, 2018

No. TSM-A(4)-4/2013.—The Governor, Himachal Pradesh, in pursuance of letter No. Per
(AP.B)(5)-6/2012 dated 27th December, 2017 of the Addl. Chief Secretary (Personnel) to the
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Government of Himachal Pradesh is pleased to withdraw the nominations of Shri Sanjay Thakur,
Prop. Hotel Combermere, Shimla, Himachal Pradesh and Shri Kuldeep Pathania, Ex-MLA, Village
and Post Office Bourui, Tehsil & District Hamirpur, Himachal Pradesh on the Board of Governors
of State Institute of Hotel Management, Catering Technology and Applied Nutrition Society,
Hamirpur with effect from 27" December, 2017.

By order,
MANISHA NANDA,
Addl. Chief Secy. (TSM & CA).

TOURISM & CIVIL AVIATION DEPARTMENT
NOTIFICATION

Shimla-2, the 04" January, 2018

No. TSM-A (4)-1/2008-Vol-II.—The Governor, Himachal Pradesh, in pursuance of letter
No. Per(AP.B)(5)-6/2012 dated 27" December, 2017 of the Addl. Chief Secretary (Personnel) to
the Government of Himachal Pradesh is pleased to withdraw the nominations of the following Non-
Official Members of the Tourism Development Council, Manali, District Kullu (HP) with effect
from 27" December, 2017:—

I.

Shri Gautam Nath Thakur, Chief Adviser,
Hotel Assiciation, Manali, District Kullu (H.P.).

Shri Anoop Ram Thakur, President Manali Hotelier
Association, District Kullu (H.P.).

Shri Anil Sharma, President, HP Travel
Agents Association, Matkon Travels, The Mall,
Manali, District Kullu (H.P.).

Sh. Kamal Chand Retd. DTDO, House No.127,
Ward No. 6, Siyal Road, Manali, District Kullu (H.P.).

Sh. Rup Chand Negi, Ex-Chairman, Municipal
Council Manali, District Kullu (H.P.).

Shri Sunder Thakur, Shobha House, Kullu,
Distt. Kullu (H.P.).

Shri Anil Sood. Harrison Travels, Kullu
Distt. Kullu (H.P.).

Shri Khem Raj Thakur, Snow Land Holidays Pvt. Ltd .
HIMCU, The Mall, Manali, District Kullu (H.P.).

Shri Naveen Tanwar c¢/o Hotel Naveen, P.O. Manali,
Teh. Manali, District Kullu (H.P.).

By order,
MANISHA NANDA,
Addl.Chief Secretary (Tourism & CA).
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e e favmT

RMceiT—2 04 STHaNI, 2018

HEAT Jo$10T0(1)—2 /2016 — (A U & IoJUTd, RAME UQel TRUTfordT Harae
s, 2015 & 99 90 @& SU ¥ (6) & AT ufed fRvrae wew TRuTferdT IrfSfaH, 1994
(1994 &1 AT FAH 13) B GRT 27 B IWIRT (1) R & AfGAAT BT TIRT B gY,
rem |req # TR gRug ATdrTe @1 919d Suend & afad & 9 geR | Ious H

SRR e e

TR giferd! 9RYE /TR 99T fatfoa Surer &1 94 IR Tar
@1 M
TR aRye, AT sl e Yook ars [0 06 TR URYE AATarTe fofelr
|Arer 20 90 |
3T §,
SRShl

sfaRed =1 e (@ed) few) |

[Authoritative English Text of notification No.UD-A(1)-2/2016, dated 04-01-2018 as required
under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 04 January, 2018
No.UD-A (1)-2/2016.—In exercise of the powers conferred by sub-section (1) of section 27
of the Himachal Pradesh Municipal Act, 1994 (Act No.13 of 1994) read with sub-rule (6) of rule 90
of the Himachal Pradesh Municipal Election Rules, 2015, The Governor of Himachal Pradesh is

pleased to notify in the Official Gazette election of Vice President in respect of Municipal Council
Nalagarh in District Solan, as under.—

Name of Municipal Council/ Name & Address of Elected Vice President
Nagar Panchayat

Municipal Council Nalagarh. | Smt. Neelam Khullar Ward No. 06 Municipal Council, Nalagarh
District Solan H.P.

By order,
Tarun Kapoor,
Addl. Chief Secretary (UD).
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g faqmT

RBrer—2, 7 faw=R, 2017

HEIT: THOTHOS0I0TH0(14)—28 /2014 — AGAT # ra-wnifid gqgal 4 faffds
99 A /ISR A § I S R, AR qAT Ugde Afdadl & AMSRI & W@oy 3R fRaR @
ST B ol TS © IR S WRAg 99 1fdfeH, 1927 (1927 &1 ifAf oW Awdid 16) &1 ORT 29
B SUURT (3) & N e g AfAfRad wx foram 2,

ST gl W IRMA a9 41/ doR 9, R & FHuhd 7, I 9 | TR &
AfT® JTHR & AT TRBR DI 99 S & Tl AT fHil W17 &) EhaR &

I fRAMe UQY & IouUTd, gdiad STTH B ORI 29 @ SUURT (1) §RT Ued
WfFTAT BT GIRT BRd BY ©IVON B & b I JAATIH & JR——4 & UG Iad dd
I /R 9 B AR R AR S Yaguednd ydiad AREH @ URT 29 @ IWRT (2) &
IUGHT B ST ERIGT T HEATIT |

Bl R I BT AH BE | G &l S ISIRIN a1 EEl et
e | e Ry dmifea | /R TR RETI oRe | Avee
GNGG] afeq #
99 % gRaffa | gee
[ERISIE BT T
amfara 2
1. 4/1999 | RIS vem RS | 14/1.  26/1, | 35—43-38 | Sax: Sfwww | foamr | feam | Rmen
144, 146, 172 /1 N
<féror: Srdied
fore 5 SITerg, HefTSl,,
LEERELS
ga: forger
gf¥e— of
SICNEEINE
T PR,
srfafva ger afea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-28/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India].

FORESTS DEPARTMENT
NOTIFICATION

Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-28/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);
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And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name of Khasra Area Cardinal Boundaries | Forest | Forest District
No. Forest Muhal No. in Range | Division
required to with Hectt.
be converted Hadbast
into No.
Demarcated
Protected
Forests
1. 4/1999 Chiyudi-I Chiyudi 14/1, 35-43- | North: DPF Narainti | Theog | Theog Shimla
26/1, 38
144, South: DPF Jhaldu
146, Kaladi, Muhal
172/1 Chiyudi
Kitta 5 East: Chiyudi
West: Roni
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
g favm

RBmer—2, 7 fauwR, 2017

AT THOTHOS0H10UH0(14)—29 / 2014 —F9 INERLAT H Sra-emiua orgegar # faffds
g9 A /ISR A H AT I W, WHR qAT Ugde Afdqdl & AHRI & @Hy R [RAR @
S AR ol T8 & IR S R 99 I1faf W, 1927 (1927 &1 IfAfow A&dia 16) & ORT 29
DI SUART (3) & 3refie wen smuferd ifaferRad o foram g;

ST GGl H IRA a9 Y1/ doR 9[A, WHR & FUid 7, I T W WIR &
AUfd® TBR & I TRBR IADG! a9 IS & Tl IT fHdl 9RT & THeR T,

I fRAMe UQY & ouUTd, gdiad STITH @I ORI 29 @ SUURT (1) §RT UeH
WAMTAT BT TIRT HRA BY HIVOT B & (b S JAAFIH & JR—4 & UG Iad dd
I /R 9 &I AR B8R iR S yaguedan yadiad AfREH @ ORT 20 @ SWRT (2) &
UGl B AT HRIEIT I HEAT |
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wH | AR aq BT AH BER | RN & CISIEIN a Bl e
e | e oy difea | =R THRR TR uRe= | Avsd
T wfed #
99 % uRaffa | gerat
[CRIRSIE BT A
smfera &
1. 5/1999 | RrISH facha RISt | 38/1, 49/1, 50, 13—08—60 | S sUgw | feam | feumr | e
51, 52, 53 /1, N
106, 113
fepet 8 <fEoT: A8t
T gTel
N
uf¥ey: #@ETd
3MaY gINT,
T PR,

AR g&g Afea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-29/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India].

DEPARTMENT OF FORESTS

NOTIFICATION
Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-29/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.



g9 fawmT
e —2, 7 fddwR, 2017
HE&AT: THOYHOS0SI0TH0(14)—30 / 2014, —FH STERGAT H TG Il H faffas
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SCHEDULE
Sr. File No. | Name of Name of Khasra No. | Area in Cardinal Forest Forest District
No. Forest Muhal Hectt. Boundaries Range Division
required to with
be converted | Hadbast
into No.
Demarcated
Protected
Forests
1. 5/1999 Chiyudi-II Chiyudi 38/1, 49/1, | 13-08-60 North: DPF | Theog Theog Shimla
50, 51, 52, Narainti
ﬁ/; 106, South: Muhal
Chiyudi
Kitta 8 East: Muhal
Shadech
West: Muhal
Chiyudi
By order,

TARUN KAPOOR,
Additional Chief Secretary (Forests).

I A /ISR A § I S W, AR qAT Ugde Afdadl & AMeRI & W@oy IR fRaR @
ST &R ol T8 2 iR S R 99 I1faf e, 1927 (1927 &1 ifSfow A&did 16) &1 ORT 29

DI SUART (3) & 3refie wen smufera eifaforRad o= formm ©;

A /e g

ST ATGAT H SR 99 g /doR {1 WHR &I FHd &, I O R WIR &
AUfd® ITBR & I WRHR IADB! a9 IS & Tl I7 fHdl 9RT & THeR T,

3 fRAMe UQY & IouUTd, gaiad STH P ORI 29 B IUERT (1) §RT Ued
ARl BT TART R gU HINOT R & b Sad IR & JI—4 & Iude I ad
DI AN B SR S YagUar Ydidd JMEFH @1 ORT 29 & IURT (2) &
SugEl & AL W a9 Beg |

Ezl ara Esikcaisic FaawT GERT RE] T AHEN T qq NG
RN wafee H
99 # gRafda Tl
fara ST BT AH
Jufera g
1. 6,/ 1999 1 fgdg HfeToT 1/1, 4/1, | 27-80—40 SaR: SUUE NG foarT feamr | frger
210/, TfYOT: FETA PeiivsT
o 3 qd: wETer 0
uf¥em: wgrer oft
3 ég g,

JfRed geg Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7t December, 2017

Notification No.FFE-B-F(14)-30/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name of Khasra Area in Cardinal Forest | Forest District
No. Forest Muhal with | No. Hectt. Boundaries Range | Division
required to Hadbast
be converted | No.
into
Demarcated
Protected
Forests
1. 6/1999 Nani-II Kailinda 1/1, 4/1, | 27-80-40 North: DPF | Theog | Theog Shimla
210/1 Naraich
Kitta 3 Soth: Muhal
Kalinda
East: Muhal
Nani
West: Muhal
Roni
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
g favm

SIBECEIl

RBraem —2, 7 feawR, 2017

HEIT: THOTHOS0I0TH0(14)—31 /2014 — AGAT # ra-wnfia ggal 4 faffds
g9 9 /ISR A | T IH W, WRHR JAT UIsde AfRdl & IMOeRI & Ry SR IR &1
S &R el T8 B IR S8 ARG aq 1R, 1927 (1927 &1 IMfgH Aw=did 16) &1 IR 29
P SUURT (3) B 3N T g AfAfRad wx foram 2;
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ST ATGAT H SR a9 /IR H AR $ FHd &, a1 i | WIR &
Aufedd AAHR & IT IRER IFDBT 9 SUST & F7gl AT fhefl 9T &) EhaR 2

3 fRAMe UQY & IouUTd, gaiad STH P ORI 29 B IUURT (1) §RT Ued
ATl BT TART B gU HINOT R © b Sad IR & JI—4 & Iuge I ad
A /doR g DI AN BE SR S YAgUEn Yaidd SEfH @ ORT 29 & IWRT (2) B
IUGT B ST ERIET T HEATIT |

A A T B AH [ EEw [ wwa & Tar A = = [ Fe
e Reress oy difea | 7R TR TR uRers | Avsd
_farT afea #
79 # uRafda | gera
far < HT A
aufera &
1. 7 /1999 | T UerH ERl 21 /1 21—62—52 | SR — o | fsam | REen
<feror: =+
gd: v foss
uf¥em: gsq

M §NNT,

TR PR,
JfRed g&g |fea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-31/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.
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SCHEDULE
Sr. File No. | Name of Forest Name Khasra Area in Cardinal Forest | Forest District
No. required to of No. Hectt. Boundaries Range | Division
be converted into Muhal
Demarcated with
Protected Forests Hadbast
No.
1. 7/1999 Nani-I Nani 211 21-62-52 | North:---- Theog | Theog Shimla
South: Nani
East: DPF Chhi
Chhad
West: Khudlu
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
g favm

BT —2, 7 feawR, 2017

HE&AT: THOYHOS0SI0TH0(14)—32 / 2014.—3H STERGAT H Sra=eMfua gl # faffds
g9 A /ISR A § AT I W, WHR qAT Usde Afdadl & APHRI & @Hy R fRAR a7
S PR el T8 © 3R S8 ARG a+ JARIH, 1927 (1927 &1 AIH A=Ald 16) BT GRT 29
P SULRT (3) & i Jorr sruferd rwferlRad o= form 2

Sqd TR H SRfa 9 yft /IR qf WeR @ Twufa 2 @ N R WaR @
Afead JTHR & AT TRBR SABI 99 S & Il A7 fHdl 91T &) EhaR &;

A fRAre UQY & IouUTd, gdiad STITH @I ORI 20 @ SUURT (1) §RT UeH
YAMFTAT BT TIRT BRA BY ©IVOT B & (b S MAIH & JR—4 & UG Iad dd
I /R 9 &I AR B8R iR S yaguednd yaiad AfREH @ ORT 20 @ SWRT (2) &
UGl B AT HRIEIT I HEAT] |

A | AR I BT M QO | WRRNT &l S ISIEIN A LR [EEl
e | e o1 difea | == TR TR uRer | Aved
_fare afea #
9 # uRafia | g«
far ST HT A
amfera &
1. 8,/1999 | WSt BN 429 /1, 433, 6—51—43 | Saox:  SIATw. | feam | fea | Beer
433 /1/1 IS
TferoT: Here
fopar 3 B
qd: HETel el
ufdem: Sdiun
TS 7 SYIUH
K|
SIEN gINT,
T PR,

AR &g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION

Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-32/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. Name of Name of Khasra No. | Areain Cardinal Forest | Forest District
No. Forest Muhal Hectt. Boundaries Range | Division
required to with
be converted | Hadbast
into No.
Demarcated
Protected
Forests
1. 8/1999 Shari Shari 429/1, 433, | 6-51-43 | North: DPF | Theog | Theog Shimla
433/1/1 Shari
Kitta 3 South: Muhal
Shari
East: Muhal
Shari
West: DPF
Majhogda &
DPF Shari

By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
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g faqmT

RBrer—2, 7 fewwR, 2017

HE&AT: THOYHOS0SI0TH0(14)—33 /2014, —FH STERGAT H TG Il # faffas
g9 A /ISR A § A I IR, WHR qAT UIgde Afdqdl & AHRI & @wy IR fRAR a7
S PR el T8 © 3R S8 ARG a+ AW, 1927 (1927 &1 AAIH A=ATd 16) DT GRT 29
P SULRT (3) & i Jorr srufera rwferlRad o= form 2

Sqd TR H SRfA 9 yft /IR qf WeR @ 9wufa 2 a1 N R WaR @
AUfd® BRI TRHR IAD! a9 IS & Tl AT fHdl 9IRT & THeR T

3 fRAME UQe & I[SUUTd, Yaiad STUfTIH P GRT 29 B IUYRT (1) §RT Uad
ATl BT TART B gU HINOT R © b Sad IR & JI—4 & IuaE I ad
A /4R g DI AN BE SR S UAgUTEN Yaidd SMEIH @l ORT 29 ®H IUWRT (2) B
SUFl B A ERIAIT a7 Beey |

®H | AR I BT AH QA | &l A JHIY - EEl [EEL
=fera afead )
99 % gRaffa | gge
foar < BT AT
Ifera ®
1. 9,/1999 | WsdT ST 215/1, 240/1, | 6-51—43 | Swx: Held | foam | feAmm | Rfenm
247 /1, 267, TSI
273 /1 -
foar 5 el
LG BT
WSAT
oo #@eTd
TSI
3Mee g,
T DR,

AfRed g&g |fea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-33/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);
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And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as "Protected
Forests" under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name of Khasra | Areain Cardinal Forest | Forest District
No. Forest Muhal with | No. Hectt. Boundaries Range | Division
required to Hadbast No.
be converted
into
Demarcated
Protected
Forests
1. 9/1999 Bhadevag Bhadevag 215/1, 6-51-43 North: Muhal | Theog | Theog Shimla
2401, Bhadevag
247,1,
267, South: DPF
273 /1 Panaili
Kitta 5 East: Muhal
Bhadevag
West: Muhal
Bhadevag
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
CRAGLIY

BT —2, 7 feaw=R, 2017

HE&AT: THOYHOS0SI0TH0(14)—34 / 2014, —FH STEGAT H TG AT # faffas
g9 A /ISR A H AT I U, WHR qAT UIsde Afdqdl & APHRI & @Hy R fRAR a7
S AR ol T8 & iR S R 99 I1faf e, 1927 (1927 &1 IfSfow A&did 16) & ORT 29
DI IUART (3) & el wer smufera eifaforRad &= formm ©;

I Al H SR a9 YA /IR YA AR B FERd 7, A1 T W WIR B
Aiufedd AAPR & IT IR IHDB! 9 SUST & F7gl AT fhefl 9T &Y EhaR 2

ara: BRHEe UQe & MU, Ydiad ARHIH B gRT 29 B SUURT (1) §RT Uawd
WfGTAT BT UIRT HRd BY GO B & b S JAAIH & JR——4 & UG Iad dd
A /doR g DI AN BE SR S UAUEn Yaidd SEH @ ORT 29 & IWRT (2) B
IUGHT B T ERIGT T HEATT |
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SELCl

B aRa g9 BT AW TR GERT BE] q=g AHY ERi EE| e
Rrest Riresi o dmifeq | FWR TR TIRI oRerm | Avsd
RN afga i
99 ¥ gRafda | gt
IERIASIE BT A
e 8
1. 10,/1999 | <S4 ool | 14/1, 45/1, | 13-96—76 | Sox:  #eElel | f3awr | feamr | Rmen
R 49/1, 51/1, ROl R,
60/1, 102/1, 9 SO e
1M1/1, 114/1, AT
118/1, 134/1,
152/1, 224/1, Rt HETe
228 /1, 230/1, ST G
242 /1, 251/1,
253 /1 - -
e 17 a7 q S
el el
GINd
uf¥em:  #ET
ERIS
3T T,
_I dUR,
R geg Afea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT

NOTIFICATION

Shimla -2, the 7™ December, 2017

Notification No.FFE-B-F(14)-34/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.
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SCHEDULE
Sr. File No. Name of Name of Khasra No. Area in Cardinal Forest Forest District
No. Forest Muhal with Hectt. Boundaries Range Division
required to Hadbast
be converted | No.
into
Demarcated
Protected
Forests
1. 10/1999 Deich Darjoli 14/1, 45/1, | 13-96-76 | North: Muhal | Theog Theog Shimla
Dhar 49/1, 51/, Darjoli Dhar & Up
60/1,  102/1, Muhal, Manan
11;;1 1;2;1 South: Muhal
152/1: 224/1: DarJ.Oh Dharh 1
228/1, 230/1, East: Up Muha
242/1, 251/1, Manan &  Up
253 /1 Mubhal Patla Dhar
West: Muhal
Kitta 17 Barad
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
CRRCKIN

AT THOYH0Z0S10TH0(14)—35 / 2014 —SH STAGATT H =AU el # faffdse
I A /ISR A § I S W, AR qAT Ugde Afdadl & AMeRI & W@oy 3R fRaR @
S &R ol T8 2 iR S MR 99 I1faf W, 1927 (1927 &1 ifAfow A&did 16) &1 ORT 29

SFT ATGAT H SRA 99 g /doR {1 WHR B qHd &, I 0 R WIR &
Aiufedd AIHR & I ARGR IFDBT 99 SUST & F7gUl AT fhefl 9T &) EhaR 2

I fRAre UQY & IouUTd, gdiad STITH @I ORI 20 @ SUURT (1) §RT UeH
WAMFTAT BT TIRT BRA BY °IVON B & (b S JMATIH & JR™—4 & UG I dd
I /R 9 &I AR B8R iR S yaguedand yaiad AfREH @ ORT 20 @ SWRT (2) &
UGl B AT HRIEIT I HEAT] |

HH | ARG g9 B AH e IEEE & EIGISIEIN EEl 1 rer
e | e 5 difea | =R TR BIIR IRe | Avsd
_fereT wfed 7
99 % gRafia | gt
far ST ®T A
aferg &
1. 34 /2000 | oo fgda | of 73/1,  193/1, | 13-51—66 | S} W' | e | feanr | Bmen
194 /1, 201 /1 oy
feyoT: HETA
fope 4 ofy
gd: weTel ofy
qf¥e: BT
TSl
SN gINT,
a0 DR,

AR g&g Afea (@) |
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[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 7" December, 2017

Notification No.FFE-B-F(14)-35/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. Name of Name of Khasra Area in Cardinal Forest | Forest District
No. Forest Muhal with | No. Hectt. Boundaries Range | Division
required to Hadbast
be converted | No.
into
Demarcated
Protected
Forests
1. 34/2000 Sholvi-1I Roni 73/1, 13-96-76 | North: Muhal | Theog | Theog Shimla
193/1, Roni
194/1,
201/1 South: Muhal
Roni
Kitta 4 East: Muhal
Roni
West: Muhal
Gadli
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
g9 T

RBmer—2, 7 fauwR, 2017

HE&T: THOYHOS0SI0TH0(14)—36 / 2014.—FH STEGAT H SIIRAMUT AT H faffase
g9 A /ISR A § AT I U, WHR qAT UIsde Afdadl & APHRI & @Hy 3R fRAR a7
S HR el T8 & IR 9% ARG a9 1R, 1927 (1927 &1 Mg\ A=did 16) &1 R 29
B SUURT (3) B N ue g ffRad wx foram ©;
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ST ATGAT H SR a9 /IR H AR $ FHd &, a1 i | WIR &
AU SMTBR & A TRHR IADI 99 IS & Tl AT fHA 9IRT BT THaR T

3 fRAME UQY & IoUTd, gaiad STUH P ORI 29 B IUERT (1) §RT Ued
SfRTIT BT YART BRI U HINUT R4 © b Iad ARH & 3ead—4 & SUa Iad a9 i/
R YA B AN BRI AR S YagUeaTd Yaraa ST &1 8RT 29 &1 SUERT (2) & Iual &
e “ERIETd g BT |

ST

P aRa g9 BT AW TG | @A e q=g AHY ERi ER| Rrem
ssre gsrent oy difea | F5R TR BRI IRe | Aved
e wfed H
99 % gRafda | &=
fpar T ®T A
aferT
1. 36,2000 | IMAd UH of 3/1, 30/1, | 48—16—14 | S wela | foamT | foum | Rmen
47/1,  96/1, qofy
309/1, 310/1,
342 /1, 729/1, aferor #ETe
732/1, 738/1, efy
739 /1, 740 /1, :
778/1, 792/1, g?é’r T
843 /1, 868 /1
ufdeq:  FerdT
foar 16 STl

3T T,

TR PR,
JfRed g&g |fea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION

Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-36/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub-Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
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the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. Name of Name of Khasra Area in Cardinal Forest Forest District
No. Forest Muhal with | No. Hectt. Boundaries Range Division
required to Hadbast
be converted No.
into
Demarcated
Protected
Forests
1. 36/2000 Sholvi-I Roni 3/1, 30/1, | 48-16-14 North: Muhal Roni | Theog Theog Shimla
47/1, 96/1,
309/1, South: Muhal Roni
310/1,
342/1, East: Muhal
729/1, Narenti
732/1,
738/1, West: Muhal
739, Jadli
740/1,
778/1,
792/1,
843/1,
868/1
Kitta 16
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
CRAGLIN

BT —2, 7 feawR, 2017

H&AT: THOYHOS0SI0TH0(14)—37 / 2014.—FH STERGAT H Sra=eMfua gl # faffds
9 A /ISR A § A IE TR, WHR qAT UIgde Afdqdl & AHRI & @Hy IR AR @7
S PR el T8 © 3R S8 ARG g+ ARIH, 1927 (1927 &1 AATH A=Ald 16) BT GRT 29
DI SUART (3) & 3refie wen smufera eifaforRad &= formm €;

ST ATGA H SR 99 g /doR {1 WBR &I qHd &, I T R WIR &
AUfd® BRI TRBR IADB! a9 IS & Tl I7 fHdl 9IRT & THeR T

A fRAre UQY & IouuTd, gdiad STRITH @I ORI 20 @ SUURT (1) §RT UeH
WAMFTAT BT TIRT HRd BY °IVOT B & (b S JMAIH & JR™—4 & UG I dd
I /R 9 &I AR B8R IR S yaguedd ydiad AfREH @ ORT 20 @ SWRT (2) &
UG o Il HERIAT 9T HEATIT |
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B aRa 9 BT A BeER | @AY LE] gAY T Rotem
e e 5 difed | TR TR TR uRe | Avsd
e wfea )
99 ¥ gRafda | gea
far T T A
aferT
1. 7/2004 | Xg T 1, 39, 281, 288, | 29-68—77 | Swx: el | feawr | feumr | Rnyem
313, 314 SISt
SIE] 507 <o w'
TSN 9 SI318
ST 418, 423, 431
BGE HETel
fasar 10 STTTST q
T
LIECE A
SIS
3Mae gINT,
T PR,
AR g&g Afea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7th December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT

NOTIFICATION

Shimla -2, the 7t December, 2017

Notification No.FFE-B-F(14)-37/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.
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SCHEDULE
Sr. File No. Name of Name of Khasra Area in Cardinal Forest Forest District
No. Forest Muhal with No. Hectt. Boundaries Range Division
required to Hadbast No.
be converted
into
Demarcated
Protected
Forests
1. 7/2000 Revani Dadas 1, 39, | 48-16-14 North: Muhal Roni | Theog Theog Shimla
Jathai, 281, 288, South: Muhal Roni
Jagorha 313,314, East: Muhal
507 Narenti
418, 423,
431 West: Muhal
i
Kitta 10 fadl
By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
CRRCLIN

RBrer—2, 7 fawwR, 2017

HE&AT: THOYHOS0SI0TH0(14)—38 / 2014.—FH STERGAT H TG AT H faffase
g9 A /ISR A § A I W, WHR qAT UIde Afdqal & AHRI & @wy IR fRAR @
S PR el T8 © 3R S8 ARG a+ ARIH, 1927 (1927 &1 ATH A=A1d 16) DT GRT 29
B IUART (3) @& 3refie wen smufera eifaforRad o= formm ©;

Sqd IR H SRfA 9 yft /IR qf WeR @ Twufa 2 @ N R WaR @
Afead JTHR & AT TRBR SADHI 99 S & Tl AT fHdl W17 &) EhaR &

3 fRAMe UQY & IoUUTd, gaiad STUH P ORI 29 B IUERT (1) §RT Ued
TN BT TIRT B gY AU R & [ S AATRH & AqT—4 & U Iad 99 4 /
TR YA B AN BRI AR S YagUaTd Yaraa SIe-RE 7 8RT 29 1 SUERT (2) & Iual &
A ARIET I BEATYIT |

El aRa g BT A BERRA TR & g A EEl EEl ISEl
=T | A= o Gaifea TR TR BRI gRem | qusd
w_fere afed H
99 % uRafifa | gerat
[ERIRSIE BT A
IUferT @
1. 8,/2004 | SITSI Haell 265, 292, 299, | 6—20—63 | Swx HES | feAmr | AW | Rmen
TS 300, 310, 311, Hgell  drTe),
312, 331, 332, et R 9
349 HETA @
fasar 10 =faroT: L
e @aell
IS, AR
feramr @ L
T, AT
Tci: (é?[l'ﬁQ'Uﬁ
feramT
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g3 U

qElel el

RIS, T WETe

R
3T §INT,
T FPR,

JfRed geg |fea (@) |

[Authoritative English Text of this Department Notification No.FFE-B-F(14)-30/2014, dated
7" December, 2017 as required under Article 348(3) of the Constitution of India]

FORESTS DEPARTMENT
NOTIFICATION
Shimla -2, the 7" December, 2017

Notification No.FFE-B-F(14)-38/2014.—Whereas the nature and extent of the rights of the
Government and of private persons in or over the Forest Land/Waste Land specified in the schedule
inserted to this Notification have been enquired into and recorded as required under Sub-Section (3)
of Section-29 of the Indian Forest Act, 1927 (Act No. 16 of 1927);

And whereas the Forest Land/Waste Land shown in the said schedule is the property of the
Government or over which the Government has proprietary rights or the Government is entitled to
the whole or any part of the Forest Produce therein;

Now, therefore, in exercise of the powers conferred by Sub- Section (1) of Section 29 of the
Act ibid, the Governor, Himachal Pradesh is pleased to declare that the provisions of Chapter-IV of
the Act shall apply to the said Forest Land/Waste Land and shall hereafter be called as “Protected
Forests” under the provisions of Sub-Section (2) of Section-29 of the Act ibid.

SCHEDULE
Sr. File No. | Name of Name Khasra No. Area in Cardinal Forest | Forest District
No. Forest of Hectt. Boundaries Range | Division
required to Muhal
be converted | with
into Hadbast
Demarcated No.
Protected
Forests
1. 8/2004 Bagra Khadli 265, 292, | 6-20-63 North: Up Muhal | Theog | Theog Shimla
Bagri 299, 300, Khadku  Bagri,
310, 311, Muhal Cheog &
312, 331, Muhal Bakhog
332,349 South: Up Muhal
- Khadli Bagri,
Kitta 10 Muhal Cheog &
DPF Cheog
East: DPF
Cheog
West: Muhal
Khadli Bagri &
Muhal Cheog

By order,
TARUN KAPOOR,
Additional Chief Secretary (Forests).
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In the Court of District Collector Solan, District Solan, H. P.
Case No. : 18/13 0of 2017 Date of Institution : 16-11-2017
State of Himachal Pradesh
V/s
Sh. Bhupinder Sharma s/o Sh. Bal Krishan Sharma, Smt. Neelam Kumar Sharma & others
Notice:—Proceedings U/s 118 of H. P. Tenancy and Land Reforms Act,1972.
To

1. State of HP through District Collector Solan,

2. M/S Luxury Hotels & Motels Pvt. through its Managing Director, Village Parotha
Tehsil Kandaghat, District Solan, H.P.

3. Sh. Vinod Kumar, through its Managing Director, M/s Luxury Hotels & Motels Pvt.
M/s Luxury Hotels & Motels Pvt. through its Managing Director, Village Parotha
Tehsil Kandaghat, District Solan, H.P.

4. Sh. Rajinder Kumar s/o Sh. Sant Ram, r/o Village Anji, Tehsil Kandaghat, District
Solan HP.

WHEREAS, a case for the violation of section 118 of Himachal Pradesh Tenancy and Land
Reforms Act, 1972 has been instituted against M/s Luxury Hotels & Motels Pvt. through its
Managing Director, i.e. Respondent No.l, & Sh. Vinod Kumar Garg, through its Managing
Director, M/s Luxury Hotels & Motels Pvt. through its Managing Director, i.e. Respondent No. 2,
both the resident of Village Parotha, Tehsil Kandaghat, District Solan in respect of land comprised
in Khasra No. 617/540, 618/540, 619/540, 620/540, and 621/540 Kita-5 measuring 0-42-81 hectare
situated in Mauja Anji, Tehsil Kandaghat, District Solan, Himachal Pradesh.

In view of this the summons were sent to the Respondents on the address mentioned above
and served through Sh. Sandeep Kumar, Revenue Chowkidar, Patwar Circle Manjhol, Tehsil
Kandaghat, District Solan to present Office Manager, “Zurich Resort” Sh. Khem Raj, but both the
Respondents did not appear before this court on the date of hearing i.e. 02-12-2017 after effected
service.

NOW THEREFORE, this publication under Order 5 Rule 20 of CPC is hereby issued to
M/s Luxury Hotels & Motels Pvt. through its Managing Director, i.e. Respondent No. 1, &
Sh. Vinod Kumar Garg, through its Managing Director, M/s Luxury Hotels & Motels Pvt. through
its Managing Director, i.e. Respondent No. 2, both residents of Village Parotha, Tehsil Kandaghat,
District Solan, H. P. mentioned above who are informed through this Notice that they should
appear in this court on 11-01-2018 at 2:00 PM personally or through counsel failing which the ex-
parte proceeding shall be taken according to law.

Given under my hand and the seal of this court on 6th day of December, 2017.

Sd/-
District Collector,
Solan. District Solan H.P.
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GENERAL ADMINISTRATION DEPARTMENT
(Parliamentary Affairs Department)

NOTIFICATION
Shimla-171002, the 06™ January, 2018

No. GAD(PA)4(D)-7/90.—The following Order by the Governor of Himachal Pradesh
dated 5™ January, 2018 is published for general information:—

YRA & AU & TJees 179 & WRedd & Meedl & IJAR Mede &1 Ug, fqum a1
@ UIH o6 I SId gd Rad 81 TG 3R IUTet T ug ugd o Rad 2|

31 3fd, # AR <agd, IoguTe, fRHTEe e, MRA b HfdE & AT 180 b WIS
(1) ERT Ue< Tl &1 YANT B g 41 A &aTell, Hew, fRAraet Uael faem a4 &l
T ERT I |91 &1 YoM 98& ¥ iR 9 d% Sad e 991 §RT JAeel BT g
TE IR o1 I ©, e B US B Hadl B uleld & folg e &R g |

(@mem <aed)

TSI,
AT |

By order,
VINEET CHAWDHRY,
Chief Secretary.

GENERAL ADMINISTRATION DEPARTMENT
(Parliamentary Affairs Department)

NOTIFICATION
Shimla-171002, the 06" January, 2018

No. GAD(PA)4(D)-7/90.—The following Order by the Governor of Himachal Pradesh
dated 5th January, 2018 is published for general information:—

# el <agd, uuTe, feRTae Uy, R uew faume 9w @ gy, oft YH9 edreln
B WY AT b WU H FgE dRar g, e qwel 2aed gee f[Jue 9 & dew,
IRA & WA & AT 188 & IUEl d JTAR AU ol AT YIS T 3R IH

TR BEER BT |

CIEIREEEER)

TSI,
At |

By order,
VINEET CHAWDHRY,
Chief Secretary.
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g 31CTord 4 SR RiE, PRGN UGN HHRT, e =T, e o9

3 fasTa {AR GUF 1 MU &9, Fardt Mg gfedl, SrheR dRITe, SU—dsdid ST,
STl a1, fRATare Ueer |

a9 —uTeAT—u5 SR gRT 13(3) W79 UG Jg USIIhROT M4, 19609.

SWRIFT Tdf 7 SRR BT feTadd § UH—ud, aH—8ch] 989d =T BETOId 89
IR | ORI B b I (A5 HAR) B o1 A 19-03—1997 B, Sllfds M U=mad dRFTE
P Rare § a1 7 8| R g far o |

9 T H GIAERY SHdT B ORIl $edeR Jud fear Srar g & el 5 AR
P ST fIfSr I\ T dRIe & Rére #§ o ov1 IR Ife fhdl BT I SoR—UaRST & ol
Ig AT AT Thlela NeTeld NN fasid 22—01—2018 BT IR 3MHY 3T TRTS]
Tl HRAT AHAT 2| BIOR 7 3 @GR § UH TREGI BRIATET M § a8 Sff v 9 9§
A T B & oy < oy SIme |

31TS famTies 14—12—2017 &I AR BXIER g 37aTerd AleX A SN 83 |

ATER | MpR g,
PIRIBN] TUSIRN,

BT, FTer =w T (fRo W0) |

g 3[Terd faarg doidHvul JAPHN), e, SU—Hvsd Jew, forell ARYR, f2o Ho

1. Raj Kumar s/o Sher Singh, r/o Village Gothiara, P.O. Gangot, Tehsil Barsar, Distt.
Hamirpur, H.P.

2. Anita devi d/o Balak Ram, r/o Village Bared P.O. Ghotr, Tehsil Nirmond, Distt. Kullu,
H.P. oY |

ERIk

M ST - gfoara |

M ST Bl Grerd b Sirar & b ureff U 9 &1 9 39 I | fadrg uoiieRon
PRAT BT e [HaT B ofd: 39 SIASR gIRT MH AT g SURIART SdeAdhdl & HIaT—odr BT
39 fdarg & USaxe R UaRTS &1 df f&Aid 10—03—2018 AT $8/H Yd UId: 10.00 dof b 3
ST H MYRT T HRal Adhd & | 39 [ & 916 DI SoR WIHR Tal fhar STeT |

M feTd 05—12—2017 BT BN BN TG HIE 3STld gRT SN fhar T |

BIEN BEITEINRT / —
faarg gSieRor DN,
TSR, IU—AvSA TR, Tl FARYR, 20 W0 |



ToTu=, fRA/d Ueel, 06 STAN, 2018 /16 WY, 1939 9497
g 3[Terd faarE doidHvul JAPHN), e, SU—Hvsd Jew, forell ARYR, f2o Ho

1. Vishal s/o Sikander Singh, r/o Village Thanjiani, P.O. Thanjiani, Tehsil Barsar, Distt.
Hamirpur, H.P.

2. Priyanka Bhatti d/o Sh. Pritam Singh, r/o Village Ladrour, P.O. Ladrour, Tehsil Bhoranj,
Distt. Hamirpur, H.P. TRt |

ERIEI

M ST - gfoara |

(N

M ST Bl Grrd b irar & b ureff U 9 &1 9 359 I | fadrE uoiieRun
BRI BT 3MTde fhaT 2 Id: 39 SR gRT MH S9dT g SURIGT Adedhdl & Ard—uar &l
59 faE & Uoliaxel 9R UaR & df {3l 20—03—2018 IT S Yd UIG: 10.00 d9f I 9
RRATT § MIRT TS HRAT Ahd & | 39 AT & 91€ PIs SoR WHR T8l fHAT ST |

M feTd 11—12—2017 BT BN SN TG HIE 3ISTd gRT SN fhar a7 |

AR | FXRIRT / —
ICEIERSICEU BRI CEAR
TSR, IU—AvSA TR, Tl FARYR, 20 W0 |

In the Court of Sh. Arindam Chaudhary I.A.S, Marriage Officer-cum-Sub Divisional
Magistrate, Hamirpur

In the matter of :

1. Sunil Kumar s/o Shri Raj Kumar, Village Thana, P.O. Didwin, Tehsil & District
Hamirpur (HP).

2. Archna Kumari d/o Shri Rakesh Kumar, r/o Village Dhalot, P.O. Bhira, Tehsil & Distt.
Hamirpur, H.P. " Applicants.

Versus

General Public " 'Respondents.
Subject—Notice of the Intended Marriage.

Sunil Kumar and Archna Kumari have filed an application U/S 16 of Special Marriage Act,
1954 alongwith affidavits in the court of undersigned in which they stated that they solemnized
marriage on 14-11-2017.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 20-01-2018. The objection received after 20-01-2018 will not be entertained and
marriage will be registered accordingly.
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Issued today on 11-12-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur, District Hamirpur.

In the Court of Sh. Arindam Chaudhary I.A.S, Marriage Officer-cum-Sub Divisional
Magistrate, Hamirpur

In the matter of :

Amit Kumar aged 22 years s/o Shri Pritam Chand, r/o Village Kangri, P.O. Nareli, Tehsil
Sujanpur, District Hamirpur (HP).

AND
Soniya aged 19 years d/o Shri Mandeep Singh, r/o 01/25, Sector 4, Rohini, Sector 7, North
West, Delhi-85 " Applicants.
Versus
General Public

Subject—Notice under Special Marriage Act, 1954.

Amit Kumar and Soniya have filed an application under Special Marriage Act, 1954
alongwith affidavit and other documents in the court of undersigned in which they stated that they
intend to solemnize marriage within three calendar months.

Therefore, the general public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 16-01-2018. The objection received after 16-01-2018 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-12-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur, District Hamirpur.

In the Court of Sh. Arindam Chaudhary I.A.S, Marriage Officer-cum-Sub Divisional
Magistrate, Hamirpur

In the matter of :

Tilak Raj Kalra aged 35 years s/o Shri Thana Mal, r/o House No. 131, Ward No.6
Hamirpur.

AND

Shilpa Devi aged 20 years d/o Shri Anil Kumar, r/o Village Barara, Tehsil Taunidevi, Distt.
Hamirpur. " Applicants.
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Versus

General Public
Subject—Notice under Special Marriage Act, 1954.

Tilak Raj Kalra and Shilpa Devi have filed an application under Special Marriage Act, 1954
alongwith affidavit and other documents in the court of undersigned in which they stated that they
intend to solemnize marriage within three calendar months.

Therefore, the general public is hereby informed through this notice that any person who
has any objection for this marriage can file the objection personally or in writing before this court
on or before 16-01-2018. The objection received after 16-01-2018 will not be entertained and
marriage will be registered accordingly.

Issued today on 13-12-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur, District Hamirpur.

In the Court of Sh. Arindam Chaudhary I.A.S, Marriage Officer-cum-Sub Divisional
Magistrate, Hamirpur

In the matter of :

1. Kulvinder Kumar aged 27 years s/o Shri Yash Pal, r/o Village &P.O. Karara, Tehsil &
Distt. Hamirpur, H.P.

2. Shivani Rana aged 22 years d/o Shri Balwant Singh, r/o Village Ghumardha, P.O.
Nareli, Tehsil & Distt. Hamirpur, H.P. " Applicants.

Versus
General Public " Respondents.
Subject.—Notice of the Intended Marriage

Kulvinder Kumar and Shivani Rana have filed an application u/s 16 of Special Marriage
Act, 1954 alongwith affidavit in the court of undersigned in which they stated that they solemnize
marriage on 16-11-2016.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 15-01-2018. The objection received after 15-01-2018 will not be entertained and
marriage will be registered accordingly.

Issued today on 12-12-2017 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur, District Hamirpur.
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IR/ YaRIS Plfdel FARIT 9 8T OAT FRATIAR ) &1 M1 S0 B & e 9Rkd fHd
ST |

M feTh 08—12—2017 BT TN SRR T HIER IfeTold I oI fhar T |

HIEw | drar Rig =,

In the Court of Shri Gian Sagar Negi, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Shri Ishwar Dass s/o Late Shri Mani Ram, r/o Village Jubber, P.O. Durgapur, Tehsil Suni,
District Shimla, Himachal Pradesh.

Versus
General Public "~ Respondent.

Whereas Shri Ishwar Dass s/o Late Shri Mani Ram, r/o Village Jubber, P.O. Durgapur,
Tehsil Suni, District Shimla, Himachal Pradesh has filed an application along with affidavit in the
court of undersigned under Section 13(3) of the Birth & Death Registration Act, 1969 to enter
date of birth of his daughter named—Ms. Preeti Verma d/o Shri Ishwar Dass s/o Lt. Shri Mani
Ram, r/o Village Jubber, P.O. Durgapur, Tehsil Suni, District Shimla, Himachal Pradesh in the
record of Secy., Birth and Death, Gram Panchayat Neen, Shimla.

S1. No. Name of the faimily member Relation Date of birth
1. Ms. Preeti Verma Daughter 11.09.1995

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name and date of birth of above named in the record of Gram Panchayat
Neen, Shimla may file their claims/objections on or before one month of publication of this notice
in Govt. Gazette in this court, failing which necessary orders will be passed.

Issued today 20-12-2017 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla.

In the Court of Shri Ajit Bhardwaj, H.P.A.S., Sub Divisional Magisrate Shimla (Urban)
District Shimla, Himachal Pradesh

Smt. Vijay Laxmi w/o Late Shri Joginder Singh, r/o Mount View, Viksa Nagar, Tehsil &
District Shimla, H. P. .. Applicant.

Versus

General Public .. Respondent.
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Application under Section 13(3) of Birth and Death Registration Act, 1969.

Whereas Smt. Vijay Laxmi w/o Late Shri Joginder Singh, r/o Mount View, Viksa Nagar,
Tehsil & District Shimla, H. P. has preferred an application to the undersigned for registration of
date of death of her brother-in-law namely Balak Ram (DOD 13-05-2014) at above address in the
record of Municipal Corporation, Shimla.

Therefore, this proclamation, the general public is hereby informed that any person having
any objection for entry as to date of death mentioned above, may submit his objection in writing in
this court on or before 15-01-2018 failing which no objection will be entertained after expiry of
date and will be decided accordingly.

Given under my hand and seal of the Court on this 16" day of December, 2017.
Seal. AJIT BHARDWAJ (HPAS),

Sub-Divisional Magistrate,
Shimla (Urban) District Shimla,H.P.
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